IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0.A.No. K46 \ 1995

1-11-1993
DATE OF DECISION

Shri Pravinbhal Anandbhai Parmar.
Petitioner

Shri D.S. Vagodia N
~ ’ i Advocate for the Petitioner(s)

Versus
Union of India and Others
Respondent
Shri Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N.B. Patel Vice Chairman.
The Hon’ble Mr. v, Radhakrishnan Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?\v'\

2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4., Whether it needs to be circulated to other Benches of the Tribunal ?
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there is one post of Peon vacant ét Ahmedabad Office and
there is also one post of Helper vecant at Silvasa Office.
'he respondents have expressed some difficulty in posting
the applicant at Rajkot, where also nne post of Watchman

is vacant from 1-7-1993, as one Mr, Dave had filed

O.A. 161/92 for compassionate appointmen% and the Tribunal
has ordered that the respondents should make a firm offer
of appropriete Group D post, within Gujarat, to the said
Mr, Dave further observing that, if there is no vacant post,
the said applicant Mr., Dave should be deemed to have been
appointed as Watchman at Eajkot and then retrenched and on
this footing his name should e reported to surplus cell,
The respondents feel thet, by virtue of this order, they "are
required to appoint NMr Dave ageinst the post of Watchman at
Rajkot. However, on reading the order as a whole, it is very
clear that the respondents are directed to make firm offer
of appointment to Mr, Dave on any Group D post wifhin the
State of Gujarat and the order provides that only if there
is no vacant post!the said applicant Mr, Dave should be
deemed to have been appointed as Watchmsn at Rajkot and
then retrenched etc.,. It is very clear from the pesition

of vacancies obtaining at present,as disclosed by the
Department before usy that, besides the one post at Rajkotl

which is vacant, there are two Group D pos@% one at Ahmedabad

~and one at Silvasa and, thercfore, there is no question of

giving deemed appointment to Mr, Dave at Rajkot much less

9t .
canKPe said- that Mr, Dave has a right to be posted at Rajkot.
This being the position, the respondents are directed

to reinstate the applicant at Rajkot against the vacant




post of Watchman which is there,

This order should be complied with latest
before 30th November 1993 and)if any question about
the wages payable tb the applicant for the intervening
period or for reghlarising the said period arises, the
applicant may make an appropriate representation in
that behalf to the respondents and the respondents may
consider his request sympathetically. O.A. stands

disposed of accordingly. No order as to costs,

(N.;f;ltel)

(V. Radhakrishnan)
Member (A) Vice Chairman,

*AS,
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Certified that no further action is required to be taken

and the case is fit for consignment to the Rer~n-3 <oom Wecided).

Dated ’f?)o\\\\ N

‘ Countere -2 3 s

Section OfficerCourt Officer Sign. of the dgawling Assistant.
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Shri \ '3;;\u“ﬁ(J;JLﬁL;,A;;_;;,'/AIKL/‘L_ Petitioner(s)

versus.

This apwnlication has been, submitted to the Pribunal by

Shri /’ (‘, J/: ./ (T '7(/“(” / (/‘(f L  ———
i
Under Section 19 of the ~dministrative I'r ribunal “ch,i285,

It has keen scrutinised with reference to the poilars menticned in
the check list in the ligat of =he previsions conitained in the
Administrative fribunal ‘.ct,1985 and Cencral sdministrative
mribunals (Procedure) Rules, 1985.

Mhe Lpplications has been flound in order and may be given
to concerned for f;xablon of date.

The alelCﬂLlOD nras not been foggdfin order for the Le/sﬁns

‘*~@1 in the check list.rhe aﬂailcéut andvocate may Je adVLsrd
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT
AHMEDABAD BRANCH.

ORIGINAL APPLICATION NO. €§56(30r 1993,

S S67/9
Pravinbhai Anandbhai Parmar, Petitioner.
Versus.
Union of India., and another. Respondents.
¢ INDEX :
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<r .No . Description of the

Page NO .
documents. Annex.nﬁxta.ﬁtzu.
l. Bemo of Petition. . 1l to 12

2. Inpugned order dated

24.9.1995. ‘A 15
5. Notice issued by the

Petitioner to the Respondent No.2 'B' 14 to 15
4. Order passed in O.A.No. 461 of

1992 by the Hon'ble Central

Administrative Tribunal on dt.

24 .6.1993. Tox 16 to 18.
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AHMEDABA &N @# /9 z;

fn. VO
M OF 1993.

Pravinbhai Anandbhai Parmar,
Hindu, aged 35 years,
occupation Service,

Residing at C/o0.Anandbhal
Malabhai , Nari Road,
Kumbharwada, opposite-

Fazalbaug, Bhavnagar. eeees Petitioner,

versus

(1) Union of India,
Notice to be served
upon the Mini stry of
Industry,Small Industries

Services Institute,

New Delhi eov e



(2) Dy. Director,
Small Industries Institute

Harsidh Chambers,4th floor,

Ashram Road,Ahmedabad. eesRespondent s.

PARTICULARS OF THE PETITIONER:

Name:= Pravinbhai Anandbhai Parmar,

Residence:~ C/o Anandbhai Murabhai,
Nari Road,Kumbharwada,

Opp. Fazalbaug, Bhavnagar.

SERVING WITH :

Serving in the Small Industries

Iﬁéi:itute, fﬂinistry of Industries,

Governmen t of India at Extention Centre,
Bunder Road,Bhavnagar,having Regional

Office at Small Industries Service

Institute at 4, Harsiddh Chambers,

Ashram Road,Ahmed abade.

POST :)=- Watéhm;m Class IV Employee.




(3)

PA RTICULARS OF THE RESLCONDENT :-

(1) Union of India,
Ministry of Industry,
Small Industry Service Inctitute Branca,

New Delhie

(2) Deputy Director,
smell Industries Institute,
Harsiddh Chambers, 4th floor,

Ashram Road, Ahmedabad .

CHALLENGEORDER

Order of reinstatement made by the res-
pondent no.2 atd. 24-9~9% which is -
gnounting to transfer of the petitaoner

from Bhavnagar in the State of Gujarat

to Ettumsnur in the state of Kerala.

, The impugned order is annexed herewi th

as Annexure ‘'Al.

~

[p

ROUNDS OF CHALLENGE :

That the Petitioneris g watchmagn

TR Ny |




(%)

vide appointment order number A-12012

(4)/88/1237 dated 28th April 1988 ag a

permgnent watchman, snd workinz as Respondent

No.l. Extension Centre at Bhavnagar from

5.5.1988 and the petitioner is a citizen {
of Ihdia and as such entitled to all funda-

mental rights guaranteed under the Constitution

of India.

24 That the petitioner i Class IV
Employee Of recpondents and working csince
last more than six years continuously

service of Respondents without eny break

and without any adverse remarks. The -

Respondente are terminating services of

the petitioner without any notice and i

reasongble grounds; with effect from

31.5.1992.

3, The petitioner challengedthe

;_________::----llllllllllllIlIIllllllllllllIlllllllllllllllllllllll




(5)

aforesaid order before the Central Admini-
strative Tribunal, Ahmedabad xx Bench vide
O.A.No. 461/92 .After hearing both the sides

the Honourable Tribunal vide Judgement and

order dtd. 24-6-1993% allowed the said petition

and directed the respondents herein to -
reinstate the petitioner with continuity of

service and with all the conséquential benefits

including back wages and further directed them

to do so within and period of 2 weeks from

the date of mé order.In complisnce with the
gsaid order, the recspondents herein have passed

the aforegaid order of reinstatement.

4, The aforecaid order ig malafide,
vindictive and passed with bad intention O

harrass the petitioner.

5e It was the cacse of the respondents
.+,e)m?v\w1"<°\
in O.A.No. 461/92 that they have &iemiessad



(6)

the petitioner becsmse they are closing
many units in Gujarat and there are no
vacancy to absorb the petitioner in any

of the units in Gujarat and there is no

vacancy. But the Honourable’Tribunal, in
that case held that said termination is
illegal.lt was also the case in that

petition that the act of the respondent

ig vindictive and malafide and in order to

harrass the petitioner, they have terminated

his services.

6. The petitioner submits that as a
reply to the aforesaid impugned order dtd.
27-9-9%,petitioner sent a letter dated
1-10-199% expressing his grievances against
the posting at Ettamunur «But they have
not taken notice of the said lett er and

they have not replied ©O that letter.
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7 Petitioner submits that petitioner

is a Harijan, a Schedule caste person.
He iec not literate.He knows only Gujarati

language.de has four children.They are all
studying in Gujarati language. They do not
know any other language. His family members

also do not know any other language than

Gujarati and hi‘s family is a large omne,
consisting of mother, father, sick wife

and four children.If he is'posted as per

the order in the State of Kerala, he will

not onl‘y he, but his family members especislly
hig children will find it difficp.lt to -
sccomodate in the State of Kerala where

Malayali language is spoken.They will find

education difficult, social intercourse with

people in the State of Kerala difficult.

lloreover, as he is a Class IV employee,

his pay is me small and meagre,it will be

- TR S .




(8)

very difficult for him and his family

members to adjust themselves in the

State of Kerala’in altogether different

gocial atmosphere and climate.gis children

will find it very difficult to education : 1
therein Kerala.loreover, petitioner will

also find h;s job in ﬁhg State of Kerala

very difficult becauce of the language

problem. He will find very difficult

commni cations with his superiors because

of the language difficulty.

8l Petitioner submits that there are
many vacancies for the post of IVth class

employee in the State of Gujarat in the

respdndent's unite in Gujarati. Sari ’ {

F.R, Singh, a watchman has retired from
Rajkot office, Shri Babubhai Baria and

Babubhai Parmar have retired from Ahmedabad

¢ fice. Tven there are vacancies in the

N




«w 5

(9)

other places in the State of Gujarat al.

9. The petitioner submits that the

respondent s has other avenues to accommodate
in other Class IV post in the State of -

Gujarat.

10. Becauwse the petitioner had approached
the Horourable Central Administrative Tribunal
by Oe.AeNo. 461/92 and had challenged the
ordgr 0f Termination anmd they had to

gubmit to the order of the Hon'ble Admini-

strative Tribunal reinstating the petitionér

Therefore, out of vengence and ¥indictiveness

and with intertion to harrass the petitioner,
they have made the aforesaid challenge -
order of reinstating which is amounting

tran eferring the petitioner o0 the State

of Kerala =0 that it mgy be difficult for
the petitioner to go to the place in the

State of Kerala and may himself abandant
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(10)

to go to the State of Kerala and mzy not
accept the said posting and may voluntarily

leave the services wkkk of the respondents.

LIMITA TION

The petition is made within the period

of limi tation.

RISDICTION :

The last posting was in Bhavnagar and
order is made by the respondent no.2 having

his place in Ahmedabad,the Ahmedsbad Bench
of the Honourable Tribunal has got juris-

diction. .

- ANY OTHER LITIGATION ABCUT THE SUBJECT MATTER ===

The petitioner submits that he has

not instituted any other petition in any

other Court or Tribunal except thig one to

this Hon'ble caurt.

-
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(11)

.
M

FINAL RELIEF CLAIM %BY THE PETITIONER

That the order passed by the Respondents

dated 24-9-1993% to the extent posting him

aB the office of Director,Production Centre,
Ettamunur may be declared null and void and
malafide and the respondent may be directed

to post him at his original place of kkxk

work at Bhavnager or at any other office in

the Sate of Gujarat, or any other relief

which the Hon'ble Tribunal deems fite.

INTERIM RELIEF :

Pending hearing of thié petition, the
impugned order to the extent of posting
nim at the office of Director, Production
Centre, Sttumunur may be stafyed and the -
respondents may be directed to post him
at his original place of work at Bhavnagar

or at sny other place in the State of Gujarat.
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AND FOR THIS ACT OF KINDNESS THE

PETITIONER SHALL EVER PRAY.

Ahmedabad.

Dt.¢ -10-1993%., LI A\ A ’AQ@(Q\ S‘\(k NN @}w&s

VERIFICATION

I, Pravinbhai Anandbhai Parmar,
the petitioner abovenamed do hereby verify

on oath that hhat. is stated above ig true

f£o the best of my knowledge,information and

belief and I believe the same to Le true. j' [\_cv\/‘e_
Mat SApTemaof vaesferyo  Fret

Ahmedabado
Db, -10-1993 WA Hi Mg Q”HD ﬁ@amd
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SNALL INDUSTRIES SERVICE INSTITUTE

Vinistyy of Industry

.. : Covernment of India _

| 4th floor, Harsiddh Chambers, Ashram Ho ad, Ahme dab ad= 14+ ¢ t
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iR No. A 16011/20/88 1 é‘\ é Dated: 24.9.93 ‘ §

: | ] ¥ \%( t
¢ R ER . By_Speed Fpst f

In compliance with'CAT, Amedabad judgement delivered on
24,6,1993 in U, A No.461/92, the additionsl Secretary and
Deve lopment Comiissioner(S9ItARL) has approved the reinsta-
topent of service of Shri P.A. Parmal, Ex-iigtchman of EC,

Bh gvn aC ok We @ef o 166492 with ell consequential benefits
sncluding back wages nd directed Shri Poh PoImak, X
vigtchman 1O report to Director, Production Cent xe, Ettumanur

TR

' for joining his cuty thekxe agarnst an existing vacdCYe

Snri Pammar should report for duty at Production Centrey’
Ettum anu Iy imocclately on receipt uf this vxdex,

{

\

/

! = (L, un asek aran)
Deputy Uirector hech )

for Lirxector.

Chyi Fe Ae 3 armal

/o, pnencbhal vulabhal, ..
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CoCo LU Lo The Reglstrals CGAT, b, Patel House, liare, QUL ay Atbad, |
1 . - . 1 L I T 3 o~ 1 e cr |
2, Shrl Usde Chokraverly, WYyeds rectox{Almn ) U/ Betiln od ,
New welbi with veference 1O his letter r.u.i}-lﬁ&)b/"’/ \
¢ ganANG) Ot 2EeYe93e ' S ;
: . 2 - wp 5o B i
3, The birector, production Centre, iumenul= 6306631 |
Kottay av Uistt., Kerela. _
4, pccountg pection. \
\
e y 3 \
5, P&Oy SE1, Bormb ay/Madr as.
O Fil(- ND. tr’f"llull/5/93¢ ) , /
0 . i — (', ?
Ya C < for Director. 5
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PRAV1IMEHAL  ANANDBHAL PARVAR,

Pylj{/{lg {ID C/O. ANANDEHAT MULABHAI PARMAR,

Mari Road, Kumnbharwada,

e i _ * Opp¢ Fazal Baug,
y SRIAREAS. BHAVNAGAR,,
- > ' Date 301 /10/1993
To 1 . Rk on
& \

The Director,
SMALL INDLISTRIZS  SoaVICL INSTITUTE,
4rth llvor, hleqiih‘a Chambers,

A%
Ashram Huqd
AHMEDABAD=-360014, Wi

SUB: Regarding the  posting at Production centre

- Ettymanur, -0 . 086631 ,Kottayan Distt KLRALA,
of the fvuallcdnt P. /\. karmar, WATCHN A

rgm—— PR

REF: 10011/90/33/u6 Dated 24/09/'93
" ‘Received on 23/09/93

-y o - L . 0 A i o S S S o B O S S T o W A T A Cu A S W SR 0w A T e

Respected &ir,

I the undersiagned submits as under &=
? e

les I am watchman of 4th cataqorv pust, serving under
‘ B ol e e :
your kind contrell. 4in Cul)LJdUC with CAT, Alwiedabad your

v

\ B
Honour have posted me at above place at Keral State. I am
: o ] ' e

Gujariti Scpcdulsd Cagﬁé cangjdazef Coming’f%om the Poor
family. I have got 4 chilgdren, ©ld wother &*father & sick
wife, all depend upon me, I do not know any language of the
Keral State. Please, Sympathise on my mesurable & Poor situation
without prejudic withbhé judgement of CAT, Ahmedabad and for
the seko of hundnity and livelvhood of my  dowen trodden fandly,
post me In state of Gujarat lmiediately with further/anmended
order immediately & oblige.

In Gujarat, there are Many wacancles for the post of 4th

class workers. Shri  F.l.Singh, Wabtchman, has rctired from

Rajkot Office, Shri Babubhai Bariya and Shri Babubhal Pammar

have retired from Alunedabad Office, oven there 1s a

vacancies
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at selvas,
4

Your Hon. Havo consider all the clrcumstances of

~

chri E. Yo quﬂﬁiﬂ'u]pcr ) and posted at Jamnagars

In the ebove circunctonces I nrgy with mercy to

-

your Honour és Under ) -,
a) .. By le"ﬁlnﬂ my ruh¢1Y situaticn and the

PN

' t
rﬂqnunnL*;]l @5, olﬂa"c vost me at any
R

L4

place in A jaret. Without Rrejudic 4o the,

~f the CAT, Ahmcdaba(

1'"] }ul\rr1

b). . eacd*Whip me Savé my family fron storving

' : and unavoldalle unronEmrtman,g. And save life
.of my»51ck u_fc & old noLhnr,
Hoping for vour sarly o imuediate renleys
>
Yours faithfully Y
U,(}{f{ /(/c(c/rm 22l )
Copies To : . P
.].) .5]'11‘,1. O.""\.Qiakrﬂ""r't‘],
g Denuty -Dirvector,: ‘ '
c/o. D C, 58Iy New Delhi
\ A A . o
0).The Dircctor,Production Gontrc,
Stkcphanur, Kot ayalesuL, Keralas ° :
j i ’ | U ‘
2) o The Hugistrmrk GAT, B Dalel Houek,
o e T g wmeEnl  Ee Ly o
Nevrangpura, Armedabad
V‘ .
] ‘ .
N b |
‘ Uu»O g " o ' i-rp L. % &
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e IN THE CENTRAL AGMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
O.A.No. o,n, 461/92
T.A. No.
DATE OF DECISION 24-6-1993
& Shri P.A. Parmar Petitioner

e ampd Batle EETRY Advocate for the Petitioner(s)

Versus
Respondent

Advocate for the Respondent(s)

g
\) -,(“,';5‘ 5
LGN
S S
Rt R
CORAM :
The Hon’ble Mr N.B.Fazel Vice Chzirman
\Y aéha’ rishran yemhzr (&)

The Hon’ble Mr.




S

Pravinbhai Anandbhai Parmar

C/0 Anandbhai Mulabhai : -
Nari Road, Kumbharwada

Op. Hazal Baug, Bhavnagar,

Advocate Shri P.H. Pathak
Versus

l, Union of India
Notice to be served through
Ministry of Industry, Small
Industries Service Institute,
New Delhi

2. Dy. Director,
Small Industries Service Institute
Harisidh Chambers, 4th Floor, Ashram Road

&pplicant

Ahmendabad. Respondents
Advocate Shri A¥il FKureshi
ORAL JUDGEMENDIT
In
O.x. 441 € 1292 Late § 24-5-19
Snri N.3. Pazel Vice Chairman.

€ arrlicznt was an employze worring urder
responcernt no,?2 as a watchrmarn from 22-4-1%28 ané his servides
have Tesn termiratec by letter cz+t=¢ 27-5-1992 wizh e<f ct fr
31-5-1992, It|is stazted thzt the servicss of *the applicant an
some Other persons ars terriratel as some of the units in the
g5tan.ish entiars cloged Zowrns 65 -egsl;: tnerefore, the resn

rotice to the 2pzlicznt nor have .thz+ paic or offeres
Pay to nim to validly bring ascut termination of his -

services, It i &alsc not in dispute that the applicant

v

notice

=out the fact that -h: resporéerts hzve not given thiry days

the




is not paid any retrenchment compensation, It, therefore,

follows that the order or letter datcd 27- 5-1992, whereby

the respondents have purported to terminate the a-plicant's

service i- illegal, void and of no effect whatsowsver. The

. » s k3 ot
applicant iz entitled to the relief of having the termination
of hi~ service quashed and also to the relief of all
conseguential benefits, , i
~
Accordingly, the application is allowel and
: : ' ; 3 oo - R
A-1l, dated 27-5-1%92, is declared illegal and K
iﬂopCf%g’ve ancd is hereby cuzshed and set a:zide. R 4
3,§§gf' The respondents are cirectel to reinstate the
applicant with continuity of service and with all conseguen-
tial benefiz:s incluéing back wages. Reinstatement will
De conz within a perio’ of w3 weeks Irom the Cate of the
reCelpt of a-Ccopy of tais s¢er by the rossor.ents and e
. st
7
peryrent of backwages will be -ife wizhin 2 Deriod of four v
;‘*
Wee. & from the fzte of the receipt of a Copy of zhis
orier, Mo orier zs o casts,
M J
cd
d/- ra
( V.Racr akrishrar )i ( B ’

o O
ol (e

vember (A3

]

( K,2.Patel )
vice Cf;:imen

ﬂﬁnuulny.l/ VO
Sorapared by { 7(“&(/6 7¢

TRUE Ccopmy

Q
A L’"\ff“’f
ot w&w.,f“72§:7‘é1§

. radve Trip
/ﬂaz){f\_ 2 B
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Shri akil Kureshi,

ﬁdl.Centzal Govt.St anding Counsel,
1, Kailassh Tower,

Nr. Darshan Society,

Ame amoa

Sub: Original application No,586 of 1993 filed by Shri p, A,
Pammar, Ex-Wgtchman in CAT, Amedabad V/s,U.0.I & Others,

“oe o

Sir,

Kindly refer to the above application came up before CAT, aAhmed sbad
on 15,10,93, The next hearing was fixed on 1, 11,1993, You asre
‘ﬁaquesisgato kindly inform the Hon,CAT, Ahmedsbad zs under on

olle o

"the Hon'ble CAT vide judigment dated 26,6.1993 had directed
the respondent to reinstate the applicent with continuity of
- sexvice and with all consequential benefits including back
wages, Relnstatement is possible only against the same post
and only when a continuous vacancy is available azgainst that
post from the date of re-instatement, Presently the following
Vacancies are availsble in oxganisation undey SISI, Amedabad
from the date shown agsinst each:

SISI' Ahnedabad = One Peon fIOm 15.701993
BI, Rajkot -~ One Watchman from 1.7,1993
BI, Silvasa - One Helper from 1,5.1993

Since Shri Parmar wass a Watchman before retrenchment he has

to be reinstated against the same post; his appointment to any
other post shall have to be treated as direct recruitrent asngd
not regnstatement. He cannot, therefore. be appointed either
at SISI, Abmedsbad or at BI, Silvgssa., As far as Bl, Rajkot
is concerned, he can be oppointed with prospective ef fect
gn};y from 1.7,1993, as no vacacy was avallahble prioxr to that
ate,

Considering the sbove position, the resgondents has ende gvoured
to implement the directive of the Hon'ble CAT in letter and
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3pirit by giving him re-instatement with all benefits including back
wages agsinst the vacent post avasilable at P.C. Ettumanoox,

In view of the sbove position, it is prayed that the Hon'ble CAT
may kindly dismiss the application of Shri P.A. Pamar for re-
jnstatement within Qujatste STATE and he may kindly be asked to
join duty at P.C. Ettumanoor,*

Yours faithfully,

%)!0‘9)7
~ (DJNTKAPOOR)
=Deput¥ Director(Net)
G or Director.
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on record (Annexure-A-3) that although there i{s family pension &:2f://
of Rs.1248/- and there have been lumpsum receipts on account of
DCRG etc. there are also liabilities in the form of two unmarried
sisters and two younger brothers and Sanjay Kumar, the elder
brother by himself cannot ve expected to cope with these
liabilities. We also note that the respondents have not
controverted the statement re : availdbility of vacancies of
drivers in the local office of SISI, Ahmedabad inspite of
retrenchment, We therefore, hold that the applicant has a right
to the of fer of an appointment on compassionate.qround of a
Group 'D' post in the organisation where his father was last
serving. We therefore, dispose of this application by the
following order 3

ORDIR .
“The application is allowed. Respondent no.2
in consultation with respondent no.l, is

directed to make a firm offer of an appropr-

jate Group 'D’ post including the post of a

- -

S

Driver of light motor vehicle in “Small

e ehiiat e

Industries Deve10pment Organisation w1th1n

o Gujarat to the applicant. 1f there is no

2L e Ao PO e e e e
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\Qﬁ(éjflﬁ vacant post, the applicant should be deemed

to have been appointed as a Watchman at

Rajko+ and the1 retrenched and on thi

- — T

footing his name reported to surplus cell

et A J

-

it being clearly understood that this
deeming fiction is created only for the
1imited purpose of providing compassionate
appointment to him and not for any other
benefits. We, further direct that necessary

action in the matter should be
taken by the respondents within a




peffbfﬂ of three months of the receipt of

; Lt
5,},::"-‘ th_i's'*-:rder and the applicant should be
O o e 5 '
i suitaply infoined.
* No ord-1 as to costs.
( 1eCoBHAIT )

(Mo}:e KOLHA KAL)
Adr.inistrative fi=ibzr

17 pred by .;3 K\c -
- ;~1;\nyed b?%\ ¥ ‘
TTUE copg :

Juijucial Morber

¢
X

AIT S et b
“tn Oficer (43
Mantinsth cnva Tk

‘Wi jabad Bep. b

3o byiad



